
BEFORE THE CENTRAL ADHINISTRATIVE TRIBUNAL 

flANGALOE BENCH: BANGALORE 

DATED THIS THE 4TH DAY OF DECEMBER,1986. 

PRESE.JT: 

Hon'ble .r.Justice (.S.Puttaswamy, 	 .. Vice-Chairman. 
And 

Hon'ble tr. L.F-LAJ..ego, 	 .. Mernber(A). 

REVIEW APPLICATJOJ NO. 14 OF 1986. 

B.K.Gunclu Rao, 
S/o Kaveri Rao, Aged about 44 years, 
Telephone Supervisor, Telephne 
Exchange, Hassan 573201. 	 .. Applicant. 

(By Sri SJ .9abu, Advocate) 
V. 

The Director General of Posts and 
Telegraphs, New Delhi. 
The General Nanager, Telecommunications, 
(arnataka Circle, No.325, .Haruthi Complex, 
V V,ain, Gandhinagar,Bangalore-9. 
The Divisional Engineer, 
Telegraphs, Palace uiilding, 
Jysore-1 

The Sub-Divisional Officer, 
Telegraphs,College Road, 
Hassan 573201. 

Senior Telephone Supervisor(Trunks), 
Telephone Exchange, Hassan 573201. 	 .. Respondents. 

(By Sri 	.S.Paniarajaiah, Standing Counsel). 

This review application coming on for hearing this day, Vice-

Chairman inade the following: 

'1 ••-% C' 

In this application made under Section 22(3) of the Adniinistra-

tive Tribunals Act,1985, the applicant has sought to re-call the final 

order made by this Tribunal on 10-9-1986 in Application No.290 of 

1986(T). 

2. Ve have perused the order made on 10-9-1966 and heard 

Sri SJCVenkatarangaiyengar, learned senior Advocate for the applicant 

an 
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and Sri M.S.Padimrajaiah,learned Central Government Senior Standing 

Counsel for the respondents. 

Ve 	are 	of 	the 	vi that 	the order made on 	10-9-1936 	had 

really 	accepted 	the 	case llrged 	by 	the applicant in 	his 	application 

and 	does 	not 	at 	all 	hurt his 	interests. On 	this short 	ground we 

see no justification either to review or re-call the order made on 

10-9-19 36. 

On the claim of the applicant for the period from 26-7-1980 

to 	2-1-1931 	on which 	the pbrties are not 	agreed and are in 	clisnute 

the 	authority 	is 	still 	to e4mine the saiie and make his order. 	As 

and 	when 	the authority Hamines  the 	same 	and 	makes its 	order, 

which we have no 	doubt 'ill 	he done 	with 	due 	regard to 	all 	the 

facts and circumstances,the law bearinm on the same and the order 

made by us on 10-9-1986 the applicant has undoubtedly the right 

to work out his legal remedies before an appropriate forum. But, 

before that we do not propose to examine and express our opinion 

on the same. 73ut, we hovever, direct the respondents to examine 

f. th€laims of the applicant for the aforesaid period and pass appro-

priate orders within a period of three months from the date of receipt 

of the order of this Tribunal. 

Application is disposed of in the above terms. But, in the 

circumstances of the case, we direct the parties to bear their own 

costs. 

Let this order be communicated to the respondents within 

LI 

10 days from this day. 

VIC-CHA1R!-N 

api 


